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(35) GS.R, No, 739(E), dated
the 28th June, 1988, amending ~jo-
tification No. 133/86-Central Ex-
cise dated the Ist March, 1986 so
ag to extend, for a further period
of six months, the concessional
rate of excise duty in respect of
certain specified resing and plas-
tics,

(36) GS.R, No. 768(E), dated
the 1st July 1988 notifying the
Central Excise (Third Amend-
ment) Rules, 1988. [Placeq in
Library. See No. LT.6355/88 for
{23) to (36)]

. 1L A copy (in English and Hindi)
ot the Ministry of Finance (Depart-
ment of Revenue) wolification S.0.
No, 690(E), dated the 12th July, 1488

publishing the Income.tax (Sixth
Amendment) Rules, 1988.
[Placed in Library, See No. LT-

6404/88].
Reported non-unfurling of the National

Flag em the 15th August by the Chief
Atnister of West Bengal—Contd.

THE VICE-CHAIRMAN (SHRj1 JA-
GESH DESAI). Now, Special Men-

tions) (Interruptionsq . . . Mr.
Chimanbhai Mehta (Interrup-
tions) I am not going to allow
anybody . I cannot allow you. . .(In-
terraptions) . . . No please, Yes, Mr,

Manhar, Make your Special Mention
. (Imerruptions) . . Nothing else
will go on record . . (Interruptions)
. . This will not go on record. I am
not allowing you. Please sit down . . .
(Interruptions) . . If the Home Minis-
ter wants o make  statement, he can
make If he does not want to make
any statement, he peed not . . (Inter-
ruptions) . . But I will not allow you
. . (Iaterruptions , . It is for the
Home Ministey to make a stalement
if he chooses to make a statement, If
he 80 chooses, he can make 5 state-
ment. But I will not allow you .
(Interruptions) . He is here that is
al} right, Yes, Mr. Manhar . . . (In-
terruptions) . . . Please sit down. All of
you pleage sit down . . . (Interruptions)
. Please sit down.
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SHRI SATYA PRAKASH MALA-
VIYA (Uttar Pradeshy. You askg the
Minister to sit down, (Interruptions)

SHRI DIPEN GHOSH (West Ben-
galy. We are not at their mercy, We
must be satisfied. We are elected
Members, (Interruptions)

SHRI SATYA PRAKASH MALA-
VIYA: There are Rules of the House,
The House cannot pe treated jn this
way,

-

SHR1 YASHWANT SINHA -(Bihar);
On a point of order. (Interruptions)

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI). 1f the Mihister wants
to say something, 1 cannot stop him,
(Interruptions)

AN HON, MEMBER. It is a queés-
tion of courtesy. (Interruptions)

THE VICE-CHAIRMAN (SHR] JA-
GESH DESAI). Listen to me. 1 am on
my legs, I will allow Mr. Gurupada-
swamy t{o speak., (Interruptions) He
has 5 point of order, 1 have allowed
him, (Interruptions)

SHR] M. 8. GURUPADASWAMY
(Karnatakay. Mr, Vice-Chairman, Sir,
I am only making a sv” mission to you
and to the Members . the House Last
time wheyp such a furore occurred on
a particular issue the Deputy Chair-
man made an observation, She said
that thig should not pe taken as a
precedent: without the permission of
the Chairman nothing will be allowed
for discussion, I just want tg draw
your attention to this observation of
the Deputy Chairman. [n addition, I
am not going into the matter my
friends want to raise, T go not know
what matter they want to raise, (In-
terruptions) Sir, if you allow the Home
Minister to make a statement , (In-
terruptions)

THE VICE-CHAIRMAN (SHRj JA-
GESH DESAI): 1t is for the Home
Minister. 1 will not say that he should
give an assurance, (Interruptionsy I
cannot direct the Government,
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SHR] M. §. GURUPADASWAMY:
I conclude by saying that if the
Hom, Minister has to say anything if
you allow him to say anything, then
the House is entitled for g discussion,
(Interruptions)

SHRI DIPEN GHOSH: First of all,
on what Subject has the Home Minis-
ter been asked to make a stalement?
You cannot {ake the House for grant-
ed, We are all elected Members
(Interruptions) -

THF VICE-CHAIRMAN (SHRI JA-
GESH DESAI). Mr, salve,

SHRI N, K. P, SALVE (Maharash-
tray. Sir, not for a moment we on
this side ever want to undermine the
authority of the Chair. We want to go
strictly according to the Rules and
hoy you want us to proceed in the
matter, But there is no Rule Sir, in
the. entire book which prevents us
from making 5 submission, With your
permission, I would submit that if in
a matter of importance in which we
feel that the National Flag wag dis-
honoured . (Interruptions) Sir, my
respectful submission is that 1 will be
very happy ultimately if it is found
that no dishonour was meant {o the
National Flag, That is what we ex-
pect from nobody else but from the
people of Bengal. But the things as
they stand, we feal extremely agitated
on an issug on which we feel that the
entire nation hag been disgraced and
disrespected, (Interruptions)

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI). You may not agree
with him, (Interruptionsy

_SHR1 N, K, P. SALVE: .1 only hope
I am wrong, But sir, my respectful
submission is that we felt so agitated
that we request the Chair fo get a
statement on the floor of the House so
that the record is put gtraight. This is
my submissin. (Interruptions)

SHRI DIPEN GHOSH: 1 want a
statement from the Home Minister on
anothey subject,

[RATYA SABHA]
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THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI). My, Gurudas Das
Gupla,

SHRI GURUDAS DAS GUPTA
(West Bengal). Sir, the House has
certain Rules, ang according ro the
Rules the business of the House Is
transacted. (Interruptionsy

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI). I have allowed him.

SHRI GURUDAS DAS GUPTA. My
freedom of speech has {0 be protected
by the Chair, But the point is that
never before have I seen that it
somebody from this or that side of
the House stands up ang asks for a
statement on 5 certain jssue which
might be agitating him the Minister
makes a statement, There is no pre-
cedent like this. If a precedent is
created, it has to be applied indiscri-
minately, 1 want to make it clear,
Sir, coming from Bengal, that the
Communists are second to none in
defending the Nationa] Flag, (Inter-
ruplions) It is not their property, This
country pelongs to all of us, It is not
vour propertly,

THE VICE-CHAIRMAN (SHRy JA-
GESH DESAI): Order, please,

SHR] GURUDAS DAS GUPTA. Sir,
deliberately an  insinuation is being
made fo blackmail the Government of
West Bengal, to placken the Govern-
nment of West Bengal. If you allow it,
Sir, if the House is allowed tg become
a propaganda Chamber, then, it will
be a dangerous precedent, _

THE VICE-CHAIRMAN (SHRj JA-
GESH DESAI):s Mr, Minister

SHRI DIPEN GHOSH. Mr, Vice-
Chairman, Sir, [ wany to make 3 sub-
missiot,, (Interruptions) Before he
makes p statement, I want to make a
subission, Cod

THE VICE-CHAIRMAN (SHR1 JA-
GESH DESAI): Let him speak, (In-
terruptions) You please hear me,
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PROF, C, LAKSHMANNA (Andhra

Pradesh). Sir | was the first to rise
on a point of order., (Interruptions)

SHR[ DIPEN GHOSH: Let mg be
given a chance because I can help the
Charr,

THE VICE-CHAIRMAN (SHRj JA-
GESH DESAI). Let me hear what the
Minister wants to gay . . (Interrup-
tions)
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SHRI DIPEN GHOSH: Please listen
to me for a minute, (Interruptions)

THE VICE-CHAIRMAN (SHR1 JA-
GESH DESAI). Let me hear what he
wants to say. And aftey he speaks,

then....(Interruptionsy 1 cannot pre-
sump what he is going to say.
SHRI DIPEN GHOSH: I cap help

the Chair. (Interruptions)

PROF C. LAKSHMANNA. [ was
the firsg t0 rise on g point of order,
You are not permitting me,

THE VICE-CHAIRMAN (SHR1 JA-
GESH DESAT): Please sit down,

PROF. C. LAKSHMANNA: Are you
now allowing my point of order?

THE VICE-CHAIRMAN (SHR} JA-
GESH. DESAly. No, I am not allowing,
{Interruptions) 1 may tell you why. I
asked the Minister to speak . . (In-
terruptions) Please sit down, What-
ever he says will not 2o on record.

PROF. C. LAKSHMANNA. **

THE VICE-CHAIRMAN (SHRy JA-
GESH pDESAJI). Please it down.
Please hear me. {(Interruptions) please
sit down, When 1 asked the Minister
to say something, at thst time, Mr,
Gurupadaswamy wanted tp speak, 1

al'lowed him. So; now, I will allow the |

Minister, Ang after that if 1 feel that
it is necessary that I should allow
others to speak, 1 will allow, Yes, Mr,
Buta gingh.

SHR; DIPEN GHOSH. In that case,
Mr. Vice-Chairman, Sir, I must be
given a chance to speak on what the
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Minister «ill speak Nobody can take
thig House for granted, not even the
Home Minister, (Interruptions)

THE VICECHAIRMAN (SHR1 JA-
GESH DESAI): Please sit down, (In=
terruptions)

5t TR m:r ferg (Fag T) g
ft g A & gfeal 1w &
FUT AAT .

THE VICE-CHAIRMAN (SHRp JA-
GESH DESAIy. I will not allow at all

SHR; DIPEN GHOSH: Why; What
(Interruptions) 1 am
entitled to know ifrom the Chair on
which issue the Home Minister has
been asked to make a gtatement, I am
entitled to know from the Chair and
not from the Home Minister,

PROF, ¢. LAKSHMANNA. Sir, I
am on a point of order You must
listen to my point of order first,

THE VICE-CHAIRMAYN (SHRj JA-
GESH DESAI). You are taking undue
advantage. Because the leader of the
opposition wanted o say something, I
alloweg him, After that you gre be-
having Jike this. It is very unfortu-
nate, (Interruptions). In spite of
that if the opposition ig nehaving like
that it ig very unfortunate, You see,

1 gave the chance to Mr, Gurupada-

swamy,
st TW yEew fag : SEETER
¥ gfheaal & gar ¢ 8 e

T ¥ T W AR R A AW
FAAT GE | (EUTH)

THE VICE-CHAIRMAN (SHRY JA~
GESH DESAIy. You cannog dictate, I
am not going fo be pressurised by
anybody. Let the Minister speak first,
and then if I feel, I will allow .

SHR1 V. GOPALSAMY (Tami] Na-
du): Sir, insinuations have peen made
against Mr, Jyoti Basu, Sir, accusa-
tions have been made against the
Marxist party leader, Mr Jyoti Basu.
(Interruptions) Sir, to protect the ho-
nour of the couniry, the colour of the

*¥Not recorded.
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{Shri V. Gopalsamy]
Congress Party flag should be changed,

SHRy] CHITTA BASU (West Ben-
gaD; sir | .,

PROF, . LAKSHMAN: Mr,
Vice-Chairman, Sir, (Interrup-
tionsy -

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI). 1 am not allowing
anybody except the Minister, I am
not going to allog, anybody,

SHR} DIPEN GHOSH: Every Mém-
ber has got a right {p make his point
of order, You must listen to the point
and then you may rule it out,

THE VICE-CHAIRMAN (SHRj JA-

. GESH DESAI). You cannot gictate to
me, 7 said, after the Minister’s speech,
if there ig anything I will allow, ——

SHRI DIPEN GHOSH: 1 have a
point of order in that connection.
I have a point of order in that con-
nection and how can you deny me
the right to rise on a point of order?

THE VICE-CHAIRMAYN (SHRj JA-
GESH DESAI). No, pleaseg sit down.
Yes, Mr. Minister,

THE MINISTER OF HOME AFF-
AIRS (SHR; BUTA SINGH): Mr,
Vice-Chairman,
tions)

SHR] DIPEN GHOSH: Can the
House b, taken for granted? No. Let
ug see how he cap make a statement?

1 T wRaw fag o sraEn &
anea 15 fAAe ¥ 331 @ § AW
e a8 7 W F AW AT F
AT FY AR BV qFT | (=war)
SHRj DIPEN GHOSH: You cannot
take the House for granted, I hav, the
right to rise on a point of order, 1t is
an individual Member’s right,

SHR] RAM AWADHESH SINGH:
You cannot proceed without hearing
the point of order,

THE VICE-CHAIRMAN (SHRp JA-
GESH DESAN: please sit dwn, Yes,
Mr. Minister?

[RAJYA SABHA]

sir, . . . (Interrup- |
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SHR1 BUTA SINGH: Mr. Vice-
Chairman, Sir , ,

SHRI CHITTA BASU.
point of order,

THE VICE-CHAIRMAN (SHRp JA-
GESH DESAI). Let us know what
the Minister wants to say. I have told
you tha 1 will gflow you, but et him
speak first,

= T wRhw 98 0 R TRAGT
FT AHT § 97 WIGH! TATT ZIG7 1 307
faar g #9 s quA g 7 (3M@wm)
95 T gT AT | (=AqE)

THE VICE CHAIRMAN (SHRI JA-
GESH DESAI): You pleag, 2o to your
seat you can speak from your seat
only, not from here.

SHRI BUTA SINGH: Mr. Vice-
Chajrman, Sir, upholdings..(Interup-
tons . .

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): Except what Mr.
Buta Singh says nothing will go on
record, J have said thst after he speaks,
[ will allow you 'also_ What more do
you ant?

SHRI CHITTA BASU:*

THE VICE-CHAIRMAN (SHRI
JAGESH DESAD: 1 have allowed Mr,
Buta Singh to speak. Only after that 1
wil] allow other . . . (Interrptions)

SHRI SATYA PRAKESH MALA-
VIVA:*

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): You are all senior
Members, 1 allowed Home Minister to
speak and I said I will allow you
later on, (Interruptions). No, I can't
alloy, you pow, 1 cannot allow every-
body,

PROF. C. LAKSHMANNA:*

THE VICE-CHAIRMAN (SHRI
JAGESH DESAD: No, I am not allow-_
ing you. There is no point of order,

SHR} SATYA PRAKASH MALA-
VIYA:*

THE VICE-CHAIRMAN (SHR1
JAGESH DESATY: I am very fair with

SIr, on a

*Not recorded. ,
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you. It is very unforfunate lhat after
1 asked Mr, Butla Singh to speak, even
then 1 allowed Mr, Gurupadaswamy
and you are now hehaving like this,
1t is very unfortunats,

SHR] SATYA PRAKASH MALA-
VIYA:*

SHRI BUTA SINGH: Sir, this House
....(Interruptions),

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI). If you have got
any grievance sgainst me, you can
meet the Chairman, [ can leay, the
Vice-Chairmanship hut I cannot allow
the House fo be run like this. After
all 1 am here to conduct the House
I cannot allow like this.

PROF. C. LAKSHMANNA:*

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI). TLet us first hear
the Home Minister, (Interruptions).
No, 1 will not allow it,

SHR1 DIPPEN GHOSH: 1t is true
you have asked the Home Minister to
speak, nobody is dismuting your right
to call the Home Minister o speak.
At the same time, every hon, Member
has the right to raise a point of order.
You should listen to hig point of order
and then you can gispose it of, Before
listening to his point of order, how
can you dispose it of? How can deny
him the right to rise on a point of
order? (Interruptions).

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI). I will answer that:
Let him spesk first, Let us pear him,
.Let us konw what he wanls to say.
{Interruptions) Mr. Gurupadaswamy
hag made a suggestion, After the
Home Minister says what he wants to
gsay, we cap decide whethere there
should be a giscussion or not, (inter-
ruptions) Let us first hear what he
wants to say, (Interruptions)

SHRI DIPEN GHOSH: What is the
use? You should first hear Mr, Laksh-~
manna’s point of order, (Interruptions)

THE VICE-CHAIRMAN  (SHRI
JAGESH DESAI). After the Minis-

*Not recorded.
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ter’s statement, the House can decide
in what way we can discuss it, (Inter-
ruptions)

PROF. C. LAKSHMANNA. Sir, |
was the first to rise on a poing of
order, What is the point in allowing
him tg make a ststement without lis-
tening to me? (Interruptions)

o R A fag: T gaEr ga-
FT frotaz wT fifag |

Wt Jagwmsas (=1 waw dmé) ¢
A IqAT FEF & NFAE | {17 gy
FA qF Od) grAT g ot |

ot 7w sagw fag : wiT folee a1
Afsid afer gaa) ara qafagd
(= @a™)

THE VICE-CHATIRMAN (SHRIL
JAGESH DESAI): 1 will alloy only
Mr, Buta Singh and nobody dlse, (In-
terruptions) Mr, Lakshmanna, thig is
very unfair, Please sit down. (Inter-
ruptions) I have already allowed MTr.
Gurupadaswamy, (Interruptions)

THE MINISTER OF STATE [N THE
MINISTRY O PARLIAMENTARY
AFFAIRS (SHR] M, M. JACOB). sir,
prof. Lakshmanna 5 violating rule 235,
by continuously interrupting the Chair

PROF, C. LAKSHMANNA. Sir, you
have not at all heard what my point
of order is, Without allowing ma to
raise my point of order, how can you
rule it out? (Interruptions).

THE VICE-CHAIRMAN (SHRL
JAGESH pDESAIy. I am not going to
alloy. (Interruptions)

SHRI N, E. BALARAM (Kerala):
Sir, Mr, Lakshmanng should be allow-
ed to raise his point or order, (Inter-
ruplions)

THE VICE-CHAIRMAN (SHR!
JAGESH DESAIy: Mr. Balaram you
are a very senjor Member, 1 first ask-
ed Mr, Buta Singh to gpeak Then I
stopped him. (Interruptions)

SHR1 N. E. BALARAM: You gre -
also governed py rules ang procedures,
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THE VICE-CHAIRMAN (SHR1
JAGESH DESAI): Please listen to
me, (Interruptions) 1 allowed Mr.
Gurupadaswamy to say something. In
the meanwhile, he ig reacting to what
some Members hay, said on this jssue,
(Interruptions) 1  permitted, WMr,
Gurupadaswamy to make his point on
the issue. (Interruptions) Afier Mr.
Buta Singh makes his point we can de.
cide what we should do. (Interrup-
tions)

PROF., C, LAKSHMANNA . Sir, my
point of order relates to his very right
to speak. He is not a Member of the
House. Please hear my point of order
first. (Interruptions)

THE VICE-CHAIRMAN (SHRI1
JAGESH DESAIy. j have allowed Mr.
Buta gingh, After that 1] will allow.
(Interruptions) Please sit down Other.
wise I will have to name you. This is
too much, (Interruptions) Please co-
operate with me, (Interruptions) Please
sit down. Then you do not want to
obey me? T have said no to you, (In-
terruptions). I may be wrong. 1 sajd
‘no’ to you, That is all right. Please
sit down. (Interruptions) I have said I
am not allowing you...After hir only.

SHR1 MOTURU HANUMANTHA
RAO (Andhra Pradesh): He ig on a
point or order, You must hear him,

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): Not on a poing of

order, ... A senior Member, Mr,
Advani, wants to say something on
this . Let me hegy him, 1 am not al-

lowing any point of order.

SHRI RAM AWADESH SINGH:
This is not fair on the part of the
Chair,

SHRI V. GOPALSAMY: He is seek-
ing your permission tp raise a point of

order, This is highly unfair,
THE VICE-CHAIRMAN (SHRI
JAGESH  DESAIy: Mr, Advani

wants to express something on what is
happening in the House, He is g senior
Member, I have allowed him to spzak.

SHR] LAL X. ADVANI (Madhya
Pradeshy, Sir, I do not want to ex-

[RAJYA SABHA]

- ducted smoothly, It
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press anything op, the issue that has
been raised, 1 would like to Sep that
the proceedings of this House gre con-
seemg a stale-
mate hag arisen over this point that
you pemitted a Minister 19 make what-
ever observations pe wanted to r:ake,
some Members from the OQOpposition
wanted to raise certain points of order
and you did not a'low them fo raise
those points of order, The result is an
impass, in the House I suggest that
on the misgivings that were voiced by
certain sections of this party, let there
be a formal statement, not informal
remarks or zn informal statement at
all, but let a forma) statement be made
so that the entire House has an oppor-
tunity of raising any questions, Let
not the Minister make any improm-
ptu, ad poc, off the cuff remarks This
is my submission, (Interruptions)
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SHRI BUTA SINGH: Wait a minute,
I will speak only on precedure, Now,
Sir, hon, Member, Mr. Advani, has
saig that I must make a statement..,

SHR) LAL K, ADVANI: A formal
statement,

SHRI BUTA SINGH. On what»

SHRI LAL W ADVANTI. Yet me deal
this with...

SHR] _BUTA SINGH: I was going to
request the Chair that y hdve {0 make
some observations. Why should I not
be allowed? .

SHRI LAL K. ADVANI.

I have no
hesitation ip saying.. . ‘

SHR] BUTA SINGH': [ may be aple
to say what is there in your mind
what you are not willing to say here
because you have referred to one
party ... You are partisan.

SHR] LAL. K ADVANI: 1 do not
have partisan view,

SHRI BUTA SINGH. 1t is not a
party issue,

SHRI LAL K, ADVANI: Thig is not
a party issue,

THE VICE-CHAIRMAN (SHRI
JAGESH DESAIy. 1 will make it
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clear, Mr, Advani saig like that only
for one reason, Because that was the
demand from this section that is why
he said iike this. Am I right?

SHRI BUTA SINGH. It will be
much easier for this august House be-
cause after all the country is governed
by this House by the Parliament it-
self and we will not do gnything which
this House does not desire (Inter-
ruptions)

st T "gaew F7 g @ H
QudTBraas sg<g 78 q g9
qTE T ITFAT AT T AFT |

' | SHRI BUTA SINGH: Ty % st
AT ’
Sir, the Parliament hag cast upon the
Government of India a duty and the
whole nation for ‘that matter expects
the Government of [ndiz to uphold the
_sanctity and the dignity of our Na-
tional Flag, Nationy! Anthem and Na-
tiona] Emblem, The Government of
India will not shirk its responsibility
in upholding the sanctity and dignity
of all these three national emblems of
importance. ... (Interruptions). ..

SHRI DIPEN GHOS$H: National
bird also... (Interruptions). ..

'SHR] BUTA SINGH: Sir, you had,
during the proceedings of th, House,
asked whether the Home Minister was
willing to make this statement. Sir,
I was going to request you kindly o
let me know whether there was any
question  motion, suggestion or resolu-
tion before the House on which you
wanteq me to express the Govern-
ment's viewpoint (Interruptions)
1 would, therefore, in all humility,
like to request the honourable Chair
either to give me ar opportunily or
to le{ me have a report from the State
where thig thing is reported to have

happened. Only then can I make a
statement. Hoyw can I make it other-
wise? Government is duty-bound

SHRI GURUDAS DAS GUPTA: 1

appreciate Mr. Buta gingh’s statement,
... (Interruptions). ..

(16 AUG.
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SHRI BUTA SINGH: As I said, the
Government is duty-boung to uphold
the dignity and sanctity of the INa-
tional! Flag, Either the ponourable
Member pe allowed to make , state-
ment, only when I can give the gov-
ernment’s view point, or I should be
given an opportunity to look into
the whole matter when I can report
to this House.

SHR! DIPEN GHOSH. Mr, Vice-
Chairman, Sir, it is good that the
Home Minister hag clarified his posi-
tion. So far as upholding the dignity
of the National Flag, National An-
them and other national symbols are
concerned, here is non second to
anybody to do this job...(Interrup-

1988) 244

tions).
THE VICE-CHATRMAN (SHRI
JAGESH DESAI): I have allowed

him_ Hg ig reacting,
SHR] M. M. JACOB: [s it a Special
Mention? . ~ (Interruptions) ..

SHRI DIPEN GHQOSH:. There is a
procedure in this House, What hap-
pens in the other House js, there is
something, every man rises and some~
thing is made out, That is not sp here,
Any issue of importance that can be
brought to the notice of the House and
the Government through a Special
Mention’ with the prior approval of
the Chairman, If there is any such
issue which may raise certain contro-
versy, then even, certain other Mem-
bers are also allowed to make similar
Special Mentions from their point of
view, Here we have been seeing, at
Jeast 1 have been seeing, of late, that
suddenly some Members rise, particu-
lary from the other side, iry to make
noise, dray, ihe attention of thg Mi-
nister and insist on hits makig a state-
ment, gometimes the Ministers—not
like Mr, Buta Singh but certain other
Miniters—oblige them and invalve the
House into a discussion either this
way or that way. My point 1s I, on be-
helt of my party, can say that we do
not fight shy of discussing anything on
the floor of this House, anything
under the sky or on the earth ¢f this
country, .India.

I expect a statement from the Ur;lon
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[Shri Dipen Ghosh]

Home Minister hoy the face of the
Chief Minister of Bihar could pe black-
eneg and what happengd in Jhanabad.
...{Interruptions)... We want 5 state-
ment from thy Home Minister., We
want to know, The Chief Minister ot
Bihar is a very responsible person,
How can his face be plackened in front
of his own security personnel? Mr,
Buta singn went there, We don't fight
shy. Let the Home Minister collect
all the information. If he want- to
~make a statement, let us be given
notice so that we can have an oppor-
tunity to discusg it.

... (Interruptions).. .

SHR] SURESH KALMADI (Maha-
tashtra). Why s he allowed?._v
(Interruptions) -

SHR] DIPEN GHOSH: I have been
quite clear, (Interruptions)

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI). Please sit down,
| SHRI BUTA SINGH: Regarding
my visit to Jehanabad ...

SHRI RAM AWADHESH SINGH:*
THE VICE-CHAIRMAN (SHRI JA-
GESH DESAIL): Please sit down.

SHRI RAM AWADESH SINGH:*
. THE VICE-CHAIRMAN (SHRI
JAGESH DESAIy: This will not go on
record, 1 have not alloweq it.

SHR] BUTA SINGH. Regarding my
wvisit tp Jehanabad, the most unfortu-
nate incldent took place....

THE VICE-CHAIRMAN (SHRI
JAGESH DESAID). 1 don’t wanpt it to
be discussed now.

SHRI BUTA SINGH: They have
raised jt, If you permit me, 1 will
speak,

SHRI N. E. BALARAM : Let us hear
him. (Interruptions)

THE VICE-CHAIRMAN (SHRI
JAGESH DESAIy, We are discussing
something else (Interruptions) Prot.
Lakshmanna,

SHRI N, E. BALARAM:: Let him
make a gtatement later on,

*Not recorded.
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PROF. ¢. LAKSHMANNA. Mr.
Vice-Chairman, I rise on a point of
order mainly «because I wanteq to
know whether the statement that is
to be made py the Home Minister, Mr,
Buta gingh, is in response to anything.
(Interruptions) I am coming to that
In that connection [ wanted to cite
rules also. Now, I would like to
know, since the Hom, Minister has
said, he would get the report etc, and
come, whether it is in the form of a
statement, g suo moty statement, or
in the form of a motion or in the form
of a resolution etc., if the House will
be givep sufficient time beforehand so
that the House may discuss it.

SHRI CHITTA BASU: Sir,.....

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI). No, Please sit down,
Please co-operate with me, You have
always co-operated with me,

SHRI CHITTA BASU: That wild
help you, Sir, I draw your attention to
rule 251 of the Rules of Procedure of
this House, wherzin a Minister is al~
loweq to make a statement with the
consent of the Chairman

SHR] BUTA SINGH: No statemen$
has peen made,

SHRI CHITTA BASU: Mr. Buta
Singh, just listen, Then you speak, I
rise on 5 point of order only to know
this from you, If a Minister wants
to make a statement on a matter of
public importance the Chajrman has
to be consulted, Just listen, Therefore,
I think, no minister can make a state-
meh; without the consent of..the
Chairman, (Interruptions) It is not
for you to say,

In that matter, you are the Chair-
man, ] want you to realise that thig is
a matter of public urgency. ‘There-
fore, | want to know whether you
know on what subject the Home Mi-
nister likes to make a statement,

THE, VICE-CHAIRMAN (SHRI
JAGESH DESAT). As far as the sub-
ject is concerned, it has already been
made very clear, I have seep the
sense of the House. It ig a very serious
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matter, T yant the Government should
smake a statement after getting all in-
formaicn, -

sSHR1 BUTA SINGH. Abcu{ Jehuna-
bad [ can makz a statemeny i you
want,

TPHE  VICETHAIRMAN  (SHRI
JAGESH DESAI). That can pe a sepa-
raie thing.

TSHRI RAM AWADHESH SINGH:*

SPECIAL MENTIONS

Denmiand for Quick Disposal of Coses

of FERA Violations .

«SHRI CHIMANBHAT MEHTA
(Gujaraty, Sir, [ would like lo submit
a few pownts regarding ihe FERA vio-
lations, (Iaterruptionsy .
“THE  VICE-CHAIRMAM  (SHRI
JAGESH DESAI): Order, otder please,

SHRI CHIMANBHA[- MEHTA. sir,
the FERA violations have Been increas-
ing, in 1985-86 the violstion number
was 4,500 (nferruptions)

THE VICE-CHAIRMAN (SHRI
J‘;&GE‘SH DESAI): Everybody must
listen to the special mentioh,

SHRIT CHIMANBHA] MEHTA. In
1987-88 the viclations a.most dod o,
Tt came tg 8,500. You cen see ihat the
¥mRA  viclations are increasing,
Although there iz a question of severe
penalty ang fine, sti'l the FERA vio-
lations sre inereasing,

_ET}!e main problem is while some of
the FERA vidators on their gwn have
admitted that they committed the
FERA vinlationg apd pave also accept-

ed to the axtent of the violation Jone -

By them, vet proceedings are goinz on
for the last three years. After
admission by g person that he is guilty
if you carry on {he proceedings of ad-
judication for raore than {hree ctnd a
half yearz, then the man has g chance
to go to the High Court and then
‘o the Supreme Court, for 10 t5 15
years, If a persoa after violating and
after accepiing the guilt jg not con-
vieteq, then all the adjudication proce-
edings ¢f pinning them down really

[
-
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iecome a farce ang it does not carry a
deterrept effect, I yould give an ex-
amp'e, 1 1985, penalties worth Rs, 1/-
crores were realised; in 1986, penalties
worth Rs, 1.40 crores were realised
and in 1987, penalties worth Rs, 1.30
crorcs were realised, Penalties are
iriposed in a peculiar -xyay. On an
violated amount of Rs. 50 erores, the
penalty will pe Rs, 1/- crores. Even
then immediately they would go in for
an appeal, Now you krow in this Hcouse
also it has been reportzd that Bombay
Dyeing wag penalised, Rs, 1.14 crores
of penalty was imposed, but the Direc-
tors went in appeal, So, now for
years noithing will happen, One Mr.
Mrugesh Jay Krishna from Ahmedz-
2ad has himse'f admitteg that Rs, 46
lakhz; worth ¢f currney pe had tried to
sent when he was caught at thg ajr-
port, More than thres and g half years
have passed adjudication proceed-
1:1gs are not yet ‘over. The criminal
case is jusg A'ed, Is this the way to
deal with these FERA violalors?

Mr, Lalit Mohan Thaper on his cwn
has admitteq the crime, but nothing is
happening since two and a half years,
Adjudication proceedings gre goitg gn.
if one admits the crimes, then adjud’-
caticn  proezedings  should not lake
much tim2, PRut these are all influen-
tial people. Myr. L. M. Thaper is
also a highly influential man, He has
becomg ihe Presidént of the Associa-
tion of ndian Chambers of Commerce
ang Induasiries, Dignitaries go there
to ma%e gpeecheg undar his President-
ship Mugesh Jai Krishna.. (Interrup-
tionsy I have only stateq that some
people are guiity. 1 don’t name, put
forma Cpposition necple also go to &hri
L. M, Thapar ¢o vollect funds and that
they alco declare tha; there is 10 alter-
native t5 Congress, That iz also
tzi~g done, Therafore, what T am say-
ing is that opposition or the ruling
party is not the question here, but
these infiueniial people are making g
farce’ of  adjudication,  Therefore,
elther the Act should be amended or
the Ministry should do something
drastic.  They should give a serious
reply, I wou'd give at least one sug-
gestion, If pig people are involved



